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267 Special

. [Shri Viswasrao Ramrao Patil]

Ike ta raise a very vital issue, and
that is about the problems of the new
dooperative. sugar factories to be set
up in Maharashtra State.

.- 8ir, the Government of Indig have
issued letters of intent to 38 new su-
gar actories in Maharashtra  State
two.-years back. Out of these, the
erection- work of nine factories is in
progresg and. they are likely to be
commissioned in the later half of
1992-93. The project cosy of these
factories is around Rs. 27 crores each.
The finance for the project is to be
raised by way of loan and share capi-
tal in the proportion of 60:40. The
share capital component is to be
raised by the cane grower members
and the State Government in the
ratio of 1:4:33. As on 22nd JaJnuary,
1992, the State Government has
contributeq share capital to the ex-
tent of Rs. 43.83 crores to these &
actories. Sir, out of the remaining 29
mew factories, 27 factories have been
permitted to book orders for purchase
of machinery, However, the project
cost of these factories hag gone “up
to around Rs. 34 crores. It has, there-
fore, become necessary to get the via-
biltiy of these projects examined once
again. The Government of India have

appointed a committee to take a
review for reducing the project cost.
Unless the projects are viable, the

financing . institutions are - not likely
to sanction long-term. loans to these
factories. The State Government has,
therefore, requested the Government
of Indiag t6 sanction addltonal mcen-
tives as below:

(a) The Maharashtra State is at
_peesent divided into 2 zones for the
- purposg of levy sugar. Instead . of
this, the State should be = divided

nto 3 zones:

{b) 'The new sugar factories loca-

ted in high recovery zone should be

~ given the concession of 100 per cent
.~ free sdle sugar for 10 years, ‘the
- faétories ' falling in medium recov-
. ery zode be given thig concession

[RAJYA SABHA]
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for 12 years, and the low recovery
zone should be given this concession
for 15 years.

Sir, there is alsg the participation
of the NCDC in the project of new
sugar factories. However, due to
paucity of adequate funds, it has not
Yyet been possible for the NCDC to
sanction financial assistance towards
the projects of new sugar factories.
The State Government has requested
the Government of India to provide
additional funds to the NCDC so as “
to enable it to sanction assistance to
sugar factories. Similarly, the central
financing institutions shoulg alsp make
adequate provisions for giving finan-
cial assistance t{o these projects,

.[The Vice-Chairman, (Shri .Shan-
kar Dayal Singh) in the Chair]

Sir, the expenditure incurred on
harvesting and transportation of sugar
cane is not taken into account while
fixing the levy price. In Maharashtra
State, the harvesting and transporta.
tion of sugarcane is the respeomnsibility
of the sugar factories. The State Gov-
ernment has therefore, requested the
Government of India that the expen-
diture on these two items should also
be taken into account while fixing
the levy price of sugar.

In respect of the above proposals, the
ex. Chief Minister had written two _
letters both dated 8th January 1891
to the.then Prime Minister.

In order to ensure that the 27«
new projects are completed as early
as possible and in order to avoid
further escalation in the cost of
these units, it is absolutely necessary
that the above issues are resolved at
the earliest.

- In the end I request the Food and
Civil Supplies Minister, . Government
of India, to resolve this problem ° as
soon as possible.

Wlth these iwords, I conelude:



